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I l/ê v̂  o ' Q_̂

t ■ ' ' ■■ ■ . V ■ . ■'■ ■ ;•' ■
■; : -''V,; V'



1 7 , s 4 a

P  K- Y-M. W'hil :r • .

vLm>f"

, X'r!

■ ( j M - ^  'd^^v^i:

'̂T'V 1 /f K , 0 ,4̂  ' ■
/■' '■

r !>>



% Registered
"IN ■■ ’

IN THE CENTRAL AmiNISTR.-JIVE TRIBUNAL-At ALLAHABAD 
CIRCUIT BE ICH* GANDHI BHAWAN 

LUCKNOW

N0.CAT/CB/LKO/

/■

Dated :

OFFICE - MEMO 

Registration No. 0^A> . (1̂

i

J^Dplicant *s

Ver^5^

‘V ■■V,

Jlesponderrt *s

't- i\ copy of the Tribunal’s Order/Judgement . 
dated abovenoted case, is forwarded
£or necessary action.

.1

For’ DEPUTY REGISTRAR(H|
■ • ’ • r- ■■■ V1.' * •'’iVv'iy.'r;

,Encl ; Copy of Qrder/Jud^ent dated .

To.
/■

(2) Bhif‘ y»r.»Cbaiidha-gyy" Ady»-'«"g A

diAeshy
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD 
Circuit Bench at LUCKNOW

Registration 0*A«. No. 53/89 (L)

Guru Prasad Verma and 
Hira Lai •« ... Applicants

Versus

Chief Superintendent# Central 
Telegraph Office, Lucknow and c^s ...Respondents

Hon' Mr. D.S. Mishra, A.M.
Hon' Mr. D.K. Agarwal# J.M.

( By Hon’ Mr. D.K. Agarwal,J.M.)

%

This application under section 19 of 

Central Administrative Tribunals Act 1985 has 
been & led by two employees of Central Telegraph 

Office, Lucknow, namfely. Guru Prasad Verraa and 

Hira M  against their transfer orders dated 31.1.89

and 8.̂ 2.89 respectively, to Barabanki. Their
contertion-is, that they are senior employees of 
the Central lelegraph Office, while the instructions
are to effect transfer of junior employees from
surplus staff to newly established Departmental
Telegraph Office. They have placed reliance on
the instructions contained in the letter from the
Government of India, Ministry of Communication,
Department of Tele-coitimunication, Sanchar Bhawan,
New Delhi, dated 21.11.1988 contained in Annexure-I.

. •
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2. In the counter affidavit, the respondents 

have pfleaded that there were no surplus staff

at Lucknow. The respondents have alleged in para 12 

of the counter affidavit that only 87 Telegraphists 

are a^aailable in the Central Telegraph Office,Lucknow 

as ag a i n s ^ ^  sanctioned strength of 100 Telegraphists. 
They feive further pleaded in paras 10 and 11 of their 

counter affidavit that the transfer orders have been 

passed in accordance with the directions of Director 

General, Posts & Telegraph , Mew Delhi, contained 

in letter No. 257/97/75-STB-I, dated 11-10-73 (Annexure- 

No.'B* to the counter affidavit). They have also 

pleaded in paras 3Cd) and 11 of the counter affidavit, 

that the decision was taken in the 40th and 43rd 

RC JCM meeting held on 4-11-87, under Item No. 19, 

that employees with longest standing should be 

transferred to Departmental Telegraph Office, out­
side Lucknow vice those who have completed two 

years stay in Departmental Telegraph Office, outside 

Lucknow, like, Barabanki, Hardoi, Kheeri etc. etc.

The contention of the respondents is that the 

applicants were employees of the longest standing 
at Lucknow and that they have been directed to be 
transferred vice.those who have already put in

2 years service in Departmental Telegraph Office, 
Barabanki,

3. We have considered the matter. We do not 

find any material on record to hold that there 
was any surplus staff at Central Telegraph Office,

... 3/-
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Lucknow. If sô  the transfer order of the applicants 

must be taken^have been passed in routine manner. 

Further, there is no material on record to rebut 

the contentions of the respondents that the applicants 

were having longest stay at Lucknow, The order of 

trans&sr also makes a mention in respect thereof.

Thus, in our opinion, there is no force in this 
application.

A

4, Before we part, we fea^j^also observe?^ that 

the two employees have joined together in an 

application against their individual transfer order 

withoU: the permission of the Tribunal warranted by 

the rules of procedures. However, since we have 

heard the application on merits, we proceed to 
pass the final order,

5. The application is dismissed with no order 
as toccosts.

X .  ,

A.M.
(sns)

Lucknow

J.M,

1989
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HBFOHE SiS CEKTiiAL ADMINiSTftATIM TRIBUNAL, - iDDlTIONiL 

BENCH,- LUCPIOW:.BEMCH, LUCKNOW,

X

G«P* Terma & Another

Chief Sup^erintendent, 
Telegraph, Luckno^- and 
another

VERSUS
lipp lic ants.

fiespondents.

V

Si.Mo. P a rticu la rs

1.

2.

Application u/s 19 of the 
Adm inistrative l^ibunals Act

AÎ II'IEIURS^

a) Ti’ue copies of le t te r  
issued by Govt, of Ind ia  
dated 2 l . 1 1 . 19^3

True copy of app lication  
siabmitted by Pe titio n e r 
i',0.  ̂ dated 1 3 . 1 . 19S9 ■

ii'Li,e., ĉopy of app lication 
suDriiif&ed by Pe titio n e r 
No. 1 dated 13 . I . I 9S9

d) Photocopy of order of 
transfe r d t. 31.1.39

e) Photocopy of order o f 
 ̂ transfe r d t. S.2.S9

C;

Page No,

to to 9

10

11

12

13

14

Lucknow :
Dated : 23. 2.1989 { i»B. ) m i ,

COUNSEL FOiinTHB iP P L IC M m
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DATS OP FILING J FEBRUARY 1989*,
A

betosen

It Guru Prasad Verms
2# Hira Lai

APPLICJiNTS

4ND
U  Chief Superintendent, Central Telegraph Office:,

Lucknow*

2̂  Chief General Manager, UwP. Telecom., Lucknpw^

♦ Respondents^

PgTAILS OF APPLICATIQM

Particulars of the Applicant.^? '
lib« 1 ■ ■

i) Name of th^_Apolleant 
„ Noa

ii) M®ma of the father

iii) Designation and 
. office in 'which 
employed

iv) Office Address

v) Address for'service 
of all notices

i) lame of the Applicant 
Mo*. 2

ii) x-Jame of the father

iiij Designation mnd 
office in which 
employed

iv) Office Address

vj Address for service 
of all notices

: Giaru Prasad Verms

t Shri Raghunaiidan Prasad

t Telegraph Master , . 
(Operative ):̂ Central 
Telegraph .Office;? 
Uicknow#

i As above

.* Hew Colony),;
JiyamoiUjf Hazratganj> 
Lucknov/*

i Hiralal

i Late Shri Chhotey Lai 
Gupta

S Telegraph Master 
(Operative)Central 
Telegraph Office#, 
Lucknow#

3 As above*

..2/-

i’i :t- -S'S"



PARTIGUij.^S OF THS RBSPOMD-SN'iDa

:y

t

o.-

. i) Designation of.the 
Respondent No* 1 * Chief Supterintendentif 

C«T„0.
ii) Office Address of t Central‘I'elegraph Office#

the Eespondent No* 1 Lucknow*

iii) v^ddress for service
tf ' - A

■ of all notices

i) Designation of the 
Respondent No». 2

« Chief General Manager-,. 
U.P«, Telecoinmunication, 
Lucknov;*« 4.  ̂ ^

ii) Office address of the s Office of the G«M, (Tel 
: Respondent No* 2 Hazratganj j?, Lucknow*

PARTICULARS OF THS OiOSR- ' ' ’
AGAINST l^HICH APPLICATION 
IS ; ■

i) Order Numbers 

ii) Date

iii) Passed by

iv) Subject in brief

8 T-99/BBK/74 and
T-99/BBK/78

I 31^,1*1989 and 
8*2«1989 .......

J Chief Sup^erintindent’#' 
C,T,,0*̂  Lucknow*

s. The applicants who do not 
belong from the surplus/ 
staff of Central Telegraph 
pffice# Lucknow have been 
transferred to Departmental 

, Telegraph Office,, Barebanki 
although the juniors as 
weil as surplus staff are 
still available‘at C*.T,o. 
Lucknow -to be transferred 
to Departmental Telegraph 
Offices*

.«3/- ,
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JURISDICTION OF THE TRIBU]̂ .ai,L i

The applicants declare that the subject matter 

of the • order, .©gainst which they wants’ redressal -is 

within the# jurisdiction :of,.the Tribunal?, ' . ,

■LIMIT.ATIOM :

The'applicataofes. further declare© that the 

'application is within thi llmitatioh prescribed-in 

Section 21 of Administrative Tribunals Act^ 1985«

OF THE Gass 1  ̂ ^

. , . Thst the applicant Mo«f 1 - Guru Prasad Verma

joined, the department as Telegraphist on 1.5#1965 

i- .and- was - given.. sub st anti ve appointment; w»je * f # 1*3-69 

in Central Telegraph Office, Lucknow#

• ^
B) That the applicant No# 2 - Hira Lal̂ f joined

the department as Telegrap^is.t; %  C.T̂ O^,# Lucknow 

on ■22*7»1965 and was. confirmfed w*e.-f»'l®3ftl972 amd-'- 

is still posted in C*T,o*, Lucknow* ; '

C) That both the applicants were promoted-to • ■

the post of Telegraph Master (Operative) under one 

tims'-bound promotion scheme and the said posts the 

applicants are still holding* ' . -

D), That the total strength of the Telegraph 

M aster (Operative) and the Telegraphist in„C.T«0,^ 

Lucknow having the same cadre, is 100 and at present

/ ^  4/*-
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the total strength of-the Telegraphist/ 

Telegraphtst Master (Operstlve') assigned to
I

C.T.O*, Lucknow is- 124*- As g'ach the 24 per­

sons-Who are junior most are suppdised to be 

surplus staff in the Lucknov;*

(£;.) That the Departmental Telegraph Offices 

were started in several places i*e« Ba.rabanki,. 

Kheri# Hardoi .and Alambagh (Lucknow), but no 

posts of Telegraphist/Telegraph Master (Opera­

tive) were created for the aforesaid places# 

as such on each places a total strength of 24 

Telegraphist/Telegraph Master (Operative) v/ere 

sent from the total strength of C*TeO<.jf Lucknow*

(p) That as no sanction has been grsnteid

for the post of Telegraphist/Telegraph Master 

(Operative) at places Kheri# Hardoi',, Barabanki
m 4  ̂ . i. •

and Mambagh (Lucknow) # as such 24 persons of 

the total sanctioned-strength of C«Te,0«

office, have been sent to those places.. It. is 

relevant to mention here' that the .,24 .persons 

who have been sent© to those ,places are .senior 

Staff members and theyc,do not belong from sur- . 

plus staff/ as such are sanctioned staff of
j - w - -

Lucknow*

• o • • *
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G) That-previously there v̂ as an .understanding

to the effect that the senior stsff, members would 

be sent, to the Departmental .Telegraph Offices .sssaoa 

vjhere the posts have .fescaas not been sanctioned and 

after conpletion of two- years they would be called 

back to the C.T*0«j I^ucknowe Out of those 24 persons
N

mostly have completed two years service in D.T.O.s 

but they have not been called back to 'C*TeO«^ as such 

out of sanctioned strength of C*T,0« 24 persons are_ 

working in Departmental Telegraph Offices and the 

surplus staff have been retained at C*T*0,., Lucknow*

I

H) That the matter was raised several times

before the respective authorities and# therefore^, 

a letter., was issued by Govts-* of India, Ministry-of- 

Communications'^ Department of Telecommunication-
I

Ko.256~25/86-STN. dated 21«ll«.1988,-by v<rhich the dire­

ctives was issued.,to the Respondents to transfer 

only surplus staff.-to other, places and-about the-- 

surplus, staffs- it vms observed that the seniority 

would be the only criteria^ To make it more clear 

it was decided that the - senior, staff-members would-- 

be deoijed to be sanctioned staffs of Cs.T«,0* and-juniors 

would automatically, become . surplus-staffs true 

copy of.the said letter is being annexed herewith 

as -igjjHHSiraRS NO* 1 to this petition# _

«.$**»« 6/*“'



#
■4

X

-s ■6 I-

l) That after issue of the aforesaid directive

the petitioner No* 1 Sc 2 sepsr-:3.tely moved applications 

to the respondent No« 1 through which they informed 

tha;t till date no post have been created for the 

places 3ar.abanki» Hardoij, Kheri and Alambagh (Lko*) 

Departmental Telegraph Offices# as such the persons 

working thetfe, who have earlier been transferred
. . . , s- . . . . . .  -  ̂  ̂. . , . ■ 0 i .

from C,T*Oj, Lucknow and are senior staff members 

are of the total strength of C.T.O., Lucknov; and the 

juniors sit Lucknow are deemed' to be the surplus staff 

and only they can be transferred to other places,

True copies of the applications submitted on 13.1»89 

are being filed as AMSmJRS NOS.- 2 &_;3 to thi-s- peti-- 

tion« '■ ■ ■ ' ' ...... I- r

j) That the petitioners ̂ v;ho were appointed in

the year 1965* are the senior staff members at C»T.O,

' Lucknow and there are approx* 48 juniors to the peti­

tioners in the total strength at C.T#0*^ Lucknow.

The names of some of junior members are S/Shri H.H» 

Kaugari appointed on 10®l«76i. Gopal Prasad# appointed 

on 18*6*73/ ^^nwarul Haquejr appointed on 12*5®73,

R.S. Fandey, appointed on 13,8.1973, Munna Lai Sharma, 

appointed on 18.6.73. The gradation list prepared 

6n 1.1*1984 will be produced at the time of argument.

•K) . ■ -^That In v i e w - of' the-facts‘ stated above.
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the applicants being senior staff members# cannot 

be transferred to Departmental Telegraph Offices, ■_ . .. 

but surprisingly tv/o transfer order were passed, . 

one on 31.1.1989 transferring, the petitioner No. 2 

from C.T.O*# Lucknow to,D.T*Oi,f- Barabahki and the^ 

other on 8.2.1989 transferring the petitioner Ho. 1 

from C.T.O., Lucknow to D*T.O«, Barabanki.. Photo- 

copies of the aforesaid orders are being filed here- 

wii-h as AI«EMJRE NOS. 4 & 5 to this petition.

L) ■ That immediately after' coming' to know' about
'

the illegal transfer orders# ‘the applicants' submitted 

representation to the Ghi'ef Superintendent/ C.T.'O., 

Lucknow-'and Chief General Manager • (Teiecbm.') ’ on 9#2.89 

and 1‘0*2*1989 respectively# Although the said repre­

sentations are not required under any Rule or statute 

but the applicants protest.ed their transfer by moving^ 

the said representations but no action so far has 

been taken on the said representations*^^ ^

H) - That the order t>f transfer is tad and is

illegal-in’view of the fact§ already stated’ above*

RELIEF is)' SOUGHT ' -

' ■' ijj view of the facts mentioned in para 6 above,

the applicants pray'for the following relief (s)

a) The aforesaid orders dated 31^.1.89 and 8*2*89

contained in Annexure Nos* 4 & 5 to this peti- 

tion may be quashed and be declared illegal#

8/*“
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8s. IMTERIM ORDER * '

The applicants pray that pending final 

decision on the applications# the operation of 

the order; of transfer may remain stayed and the 

applicatts be not compelled to join at Departmental 

Telegraph Office# Barabanki amd may be allowed to 

perform their duties at C^T.O., Lucknow as the 
transfer ̂ order has b e e n  passed'inviolation of the 

directives issued by the Govt* of India dated . ..

21«11*1988* ^  ^
V

' 9, ■ DETAILS OF THE REMEDIES £Xa\USTSD :
' f..

The applicants declare that against the 

order of transfer# no remedy is ,available iinder 

any service rules-but anyhow the applicants have 
send a representation to the respondents^ upon  ̂ ^

which no action has been taken so far*

10* mTTER HOT PENDING MITH A M  OTHER COURTfe,. ETC^ :

The applicants fur the r_ de_clare that the 

matter regarding which this application has been 

made is not pending before any Court of law or 

any other authority or any other Bench of the 

Tribunal#.

11 PARTICUIARS of BA1n!K DRAFT/POSTAL ORDER IN
RKSPEGT OF the APPLICATION ________

a) Name of the Bank on
which drawn •

Of-' ■

b) Demand Draft ®0* s

-

1
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i2e DsmiLs OF imde;:s: ;

/An Index in duplicate containing the details 

of the documents to be relief upon is enclosed,

13% LIST OF MCLOSURES ; 1 to 5

Vv

In verification 't

WeiEi Guru Prasad Verma and Hira Lai, sons of Shri 

Raghunandan Prasad and Late Shri Chhotel Lai Guptas aged 

about years and yesrs respectively* working as 

Telegraph Master (Operative)^ Centrial Telegraph Cfficee 

Lucknow# resident of New Ziyamau/ Hazratganj^* Lucknow# 

do hereby verify that the contents of paragraphs 1 to 13 

are true to my personal knowledge and belief and that 

I hsve not suppressed any material facts#

Place : Lucknov; 

Date : 23,2*1989

TOf
The Registrar#

« # « A # ̂ « » » » « f • '

Signature

(iĴ pplicant Mo# l2) 

(■Applieant No* 2)



BEFORE TH£ C2MTRA.L ADMINISTRATIVE TRIBUNAL, ADDITIONAL 
BEWCH, ilLLtoABAD^ CIRCSiETBENCH'^ LUCKNOl#^

A

V

TT'

G« P* Verma & another

Versus
Chief Supdt«> Telegraph 
Luclmow and another

» S X U R S  ®0* 1

'iipplicants

Respondents

GOVT. .OF iWDm 
MINISTRY OF COKiMUNICATIONS 

DEPARTMENT OF TELECOmUMICATICNS

■ SMCHAR B m v m  
• ■ . ■ NEW DELHI - ■

DATED ; 21,11«1988 
N0« 256-25/86~STN . ,

TO ;
'.ALL HEADS OF TELECOM CIRCLES DISTRICTS '■ '
ALL HEADS OF,-OTHER-^iU^MINI^TRATIVE UEITS'
M^mOING DIRECTOR*, M T  * L. DSLPII * • ■

, SUBJECT^ S TR^iWSFER OF SURPLUS STAFF" DUE TO REORaANI- 
S^TION OF B0UM>2^RIES ON INTRODUCTION OF NEW TECHNOLOGY«

•IN SUPERSESSION OF THIS OFFICE CIRCUK4R LETTERS 
OF EVEN HO, DATED 1*4.88 -AMD 27.5^88 ON THE ̂ BOVS 
SUBJECT, IT HAS BEEN DECIDED THi\T THE FOLLOWING 
0SITERION WILL BE FOLLOWED- FOR' TRAISISFER OF SURPLUS 
STikFF :~

FOR TRANSFER OF SURPLUSi,_WHETHER FROM _̂ 0NE 
RECRUITMENT UNIT TO ANOTHER OR WITHIN THE‘ a W S
RECRUITMEIC UNITj, SENIORITY,WOULD BE THE 0̂ ]LY CRITERION 

.TRANSFER WILL BE^EFFECTED STARTING FROM THE 
JUNIOR. MOST OFFICmL IN THE GRaDATION LIST*

SIGNATURED 
(SJyjJJAY KUMAR)
- DIRECTOR • (ST)

COPY TO S
1. DIRECTOR (VT)/ADG (MPT)/NCG/GSE SECTIOJS ̂ ilELECCKi.

DIRECT ORî TE* ^
2, ALL RECOGNISED .UNIOTS/FEDERj^TIONSASSOCIATIONS*
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A
■BEFORE THE C£NTPi\L ADMINISTimTIVE TftlBUmL, ADDITIONAL 

BESGHj. ALMHABAD^ CIRCUIT BEHCĤ . LUCKNW.

V".

-.y

G«Pi, Verms and 
another Applicants

Vs,

Chief Supdt## Telegr«ph 
Lucknow and another ,

ANNEXURE N0« 2

Respondents!

THS CHIEF SUPDT 
G T G LUCKNeW*

,KIl©LY ARRANGE TO REFER DGTS LETTER DATED 
22^1*1988 UNBER WHICH TR/U^SFER OF'JUMIORS-WITHIN THE 
DIVISION SHiJLD BE.i-5ADE AGGORDING- TO -POSITION IK-GRADA­
TION LIST IxNST.eAD LOIxGi'ST STAY IH-CASE-OF SURPLUS IN 
A M  OFFICE# ■

AS HO p o s t’OP TL3' STILL STANDS CREATED IN BARABANKI 
HARDOI LAKH'IMPURKHSRI AND LUCKNOW ALAMBAGH DT03. IT 1^ 
PRESUMED TffiiT ALL- THE TELEGRAPHISTS WORKINC-IN TI-iESE 
OTOS ARE I.bj THE STRENGTH OF CTO LUCKNOW.

AS MY NAME STAIvDS IN THE LIST OF' LONGEST. STAY AT LUCiÔ OVf 
CTO YOU iiBE REQUESTED TO LOOK INTO THE 14ATTER PERSOmLLY 
Â rD CONFIRM THAT NO LONGEST ^TAY SHOULD BE TRAl'lSFfiRRED 
TILL ENTIRE SURPLUS OTAFF IN CTO LUCKNOi^’DUS TO IMPLE- 
MENTATIOtj OF NEW TECHNOLOGY ABSORBED,

- PM-Co} - *
C,T*g. ,LUCi®ai

13a*89 ■

■' !T T
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BEFORE THB CŜ ITî ?̂ L iWilNISTRaTIVE TRIBUNAL^ ADDITIONAL 
BSNCH#, ALLAHARiU)? CIRCUIT BENCH,̂  LUCKNOM*

G«P* Yerm« k 
another

Vs,

Chief Supdt» jt Telegraph 
Lucknow'- and .another. . ,

Al̂ Sl'SXURE HO, 3

APPLICANTS

Respondents*,

<
V

>

y

'I'Of.

Sir jf.

The Chief Supdt. 
C«T,0, Lucknow*

Kindly arrange to refer DGT's letter dated " 

21*11*88 under which transfer of juniors within the 

division should be made according to position in grada** 

tion list instead longest stay-in the ease of surplus 

in any office^ as no post of it still stands created in 

BBK# Hy# Ker, and Iwz dto’s* It is itezsfiarK presumed 

that all the telegraphists working in these dto‘s are 

■ in the-’ strength of C*T*0# ■ Lucknow., .

As my name in the list of IjDngest stay at C.T*0̂ » ■ 

•Lucknowt you are requested to look into the matter per­

sonally and confirm that no longest stay should be trans­

ferred till entire surplus staff in CT0 Lucknow on imp­

lementation of new technology is absorbed*

Hoping for an early action" in tha matter^

You’rs faithfully^,

_ iSdA
( G.Fii Verma )
■ C«T,sO* Lucknow*.Dated : 13©1«1989.

- opy to L/Secy ̂ ITTEilsIII 
« D/Secy " "
C/Secy *'

I . ,h*oca‘ie
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QeixeJj f^OaUJ^

^  , iMhytso^ S^vieA l^uh>T<>HJ

(x..p A  ĵ v>̂

f  0' ̂

^/\S.

Department of Tf’l-ecommunication

G-l'fice of the Chiet Superintendent, 
Qentrtd Telegraph O if ic e ,  Lucknow,

No, T-99/li£sV74 Dated at Lucknow the; 31-1-1909#

e''fQlloWin'g'"transfe r  and postings are hereby 
ordered v;,e..f, afternoon of date^i ;-

1 . S h r i w.iv. Srivas-f:ava and S r i  H ira  L a i tI b' C, , Lucknow are 
hereby trcusfe rred  and posted to D ,T.O , Barabanki,

2. S/Shri K.ii.Shukla, Kamla Kant and iC.XJ. Shukla OT-S D.T.O, ' 
Barabanki are hereby repatriated,i|o C*T.O.-, Lucknow on their 
own request and cost. They ,yqiffiy pjease be relieved enjoining 

. of their ,substitutes, in ordei* of their :tongK»3tx3B±ay
B3bciaxflstox£m?ais3uito seniority. In,;case both the officials 
join at Barabnki, all three’ TXs may be relieved.

Tne o f f ic ia ls  at s e r ia l  one inay apply fo r admissible 
advances,, i f  required^, , ' . • \

' Chipf Superin+endpnt,
Centra l Ttvlegraph Ofticf-’ , 

Lucknow,Copy to;-
1-2, S/Sh ri S r iva s ta va  and H ira la^  Tls C. T.O , Lucknov/ fo r 

complain-oe please,- 
3* The Inche??,"''- l̂ rTv^O, Barabaiiki for-informs+ion and n/a'pleaR®

- .̂.-4* .  ̂The il.GvS;.^i&) V, Co T.-Oc Luckjiw-,^^
5. The Chigf Ar»f>ount O ff ic e r  (Telecom^ Accounts) Bhopal

Houseiuciinovrc ' ' •
6 r14 ,V j^ .-X I/p3yb iU - I/G PF- I & II/Advance I  & II/Leave  1/ 

Incent.v/e Ill/M ed if'.a l ■ -
15r16 ,Serv ice  bock of the o f f ic ia la  at s e r ia l 1, '
1 7-18,p / f i le  o t  t-f' o f f ic ia ls  e i, sr-rial one.
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ije^axtirxc.nt of Telecommunication
A ,

u'
4 \ v

'/
Office of, t’le Chief Superintendent, 
Central Telet,rcph Officer Lucicnow.
i^o.T-99/Bi3i/7ci Dated at Lucknow the 8-2-1989.

The follGv^ing transfers and pos.tings are hereby 
ordered with imedia-f-e effect*~ - , '

• «H •

1 - Sri ii.umer x.3G T.M. (0), C.'T.O., Lucknow is transferred and 
posted as incharge-L»T,0, Barabankie

2- Sri S.it. Trip a thi incharge 1*. T.O. Barabanki is repatriated
to his parent office i),T.O. J’aizabad on his own cast and' 
requGstd He will make over the charge to his substitute 
on his joining and then get himself relieved* . { '

3- Sri G-.P, SrivastavG, SG/Tl L,T.O. Paizabad, is transferred
and posted to C.T.O,, Lucknow being his longest stay at L.T.O. Paizabad, /
Sr3^,,,P,Verma,' 3G/T1 0̂  ̂ Lucknow is transferred and
posted to jj.T*0» Barabanki being his longest stay at Lucknow,

Accordingly the officials at serial 1 and 4,
S/Shri lOimer L,..Q T.M.(O) and G,p. Verma SG/Tl, G. T.O,,Lucknow 

-^re hereby reJ ;ed and .struck off the strengh of this office 
from the afttiruoon of date with instructions to assume their.'new assignments^

Chief S u p e r i n t e n d 7 ..
Central Telegraph Office,

Lucknow*Copy to:- 
1
3 .4 .

'6* ;■ 

7- 16. 
4^7-20

\ ,

S/Shri iî umer L3G T,H, (O) and G.P. Verma SG/TL 
CoToOĉ , Lucknow for complaince please*
The ii.CcS, (G), C,T.G*, LucKnow*
The I/O, iJ#T.O* i'aizabad' for information
ana necesuc.ry action please.
The Inchv̂ -rge L.T.O,, Barabanki. , ' ' ' ’
The Chief Accounts Officer (TA) Bhopal House,Luc'iinow, . ■ ^
Pay bill I/Lcave I/Gpi? I & II/Advance I & 11/ ’
Mcdical/Incentive class Jll/Vig, Il/Store. '
P/Pilc and service book, of S/S'ri Kumer LSG T.M.(O) ana G-,p./Verma 3G/TL*

(S I 
i

. /■
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before the chmtral administrative tribunal 

' circuit LUCKNOW

O.A No.53/89(L)

G. P, Verma and another Applicants

Versus

Chief Supdt, CTO Lucknov*/ 
and another .. 0pp. parties.

COUNTER APFIDAVIT ON BEHALF OF ©PP. PARTY NO. 1 & ?

I, G.R. Jaiswal, Chief Supdt, Central 

Telegraph Office, Lucknow, aged about 43 years,

son of Shri Hari Mangal Jaiswal resident of

Lucknow do hereby solemnly affirm and state as

follows:■■ J: ’ %

^^^^^^^^hat the deponent is the Opposite party 

No.l,in the above noted application and is 

fully conversant with the case.

2. That the deponent has read and 

understood the contents of the application 

fried by the applicant as well as the facts 

deposed to herein under in reply thereof.
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I

3. That before giving t h e  parawise

comments, it  is pertinent to give the

ief^facts of the case as detailed below;
brief

(
>1-

(a) That in Lucknow Telegraph Traffic 

Division, the following CTO/^DTOs are v^orking

whose iustified/sanctioned posts and staff 

strength positions are as under?

Name of c t o/btos on teMiks

age of Stef 
staff

ed posts in 

Telegraphist
Cadre,

i CTO LW

DTO Chovi/k

"■%PDilkusha
" '%

Sitepur

CU• 9 ( P

DTO Faizafaad 

Dio

DTO Alarfibagb 

DTO Aminaba.d 

‘̂arabanki 

^ardoi

Total;

108
8

8 

5 

8 

8 ,

8

6

5

7

6 (5+1) 

6 (5+1)

183~~~~”

87 

8

8

5 

7

6

a

5 

5

7

6 (5+1) -

6 (5+1) .

21

1
2

-1

158 25
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(b) That under one time Bound Promotion

scheme, 8 posts of Telegraphists were brought

under reduction in CTO, Lucknow, Even after,

this reduction, 100 Telegraphists are to be

posted in CTO Lucknov̂ f where^ only 87 

telegraphists are available and working in CTO, 

Lucknow.

(c) That in accordance with the DG FE,T, New Delhi

letter No.208/43/69/sTB -I dated Aug,̂  1970 which

was recirculated vide their letter No.257/97/

75-3TB-I dated 11,10.73, regarding transfer of

the staff of Telecommunication arWiof the

department at the time of readjustment of the

establishment or opening of new offices etc., the

transfer and postings of the staff are being

rî ade. The transfer and posting of the 

applicants a^xtkKxgMKstiK^ere also issued

in accordance with the above instructions. On

openigg of DTOs at Barabanki, Kheri and Hardoi

staff were transferred and posted in these

offices in accordance with the above instructions.

-3-
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(d| That in the 40th RC JCM meeting held on

4,11,87 under item no.19, the administration

side and staff side arrived on a de(fision/policy 

that after completion of 2 years service in 

newly opened DTOs, if any official is willing

to come back at his parent unit on his ov/n

request and cost, he will be given priority for

transfer. According to this decision, the

requests of the officials, who have completed

two years stay in newly opened DTOs ie.

Barabanki, Kheri were acceded to and were

repatriated to their parent units. In

accordance with the instructions of the

Directorate, as mentioned above and also in 

view of decision taken in RC JCM l^eeting 

f officials are transferred and posted as

their substitutes. The 40th RC JCM decision was

further discussed in the 43rd RC JCM Meeting

held bn 2,12,88 and it was decided that the

decision taken in 40th RC JCM will continue.

According to this policy, the applicants
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were transferred and posted in DTO Barabanki as 

a relievers of two willing Telegraphists, who 

have coraplpted two years of service at DTO 

Barabanki,

(e) That the Departirient of Telecommunication

vide letter No.266-25/86/STN dated 21.11.88 

has laid down insttuctions regarding transfer 

of surplus staff due to reorganisation of 

boundaries on introduction of itiew technology. 

Since, there is no surplus staff in CTO Lucknow 

in Telegraphist cadre, the said instructions 

are not applicable in transfer case of the 

applicants te-'-in order,

(f) That in view of the facts, mentioned 

above the transfer and posting of the applicants

are quite in order as per the existing

( instructions/policy decision on the subject.
ji ----- ■  ̂ - 
" As such the application filed by the applicant

is liable to be rejected,

4, That the contents of para 1 & 2 of the 

application are formal and need no reply.
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5. That the contents of para 3(i) to (iii)

are not disputed.

6. That the contents of para 3(iv) of the 

apolication are wrong, hence denied and in 

reply it is stated that the applicants were 

transferred and posted at DTO, Barabanki on the 

basis of their longest stay in CTO, Lucknow, as per the 

policy of the departments and decision taken in the 

RC JCM being no surplus staff in CTO, Lucknow.

7, That the contents of para 48« 5 of the 

application are the matter of records, as such n.eed

no comments.

That the contents of para 6(A) & (b )

disputed.

7, That the contents of para 6(c) of the 

application are incorrect as stated and in reply 

it is submitted that The Telegraph Master (Operative) 

promoted under one Time Bound Promotion Scheme, is

iP'

at par with the Telegraphists and both fall into 

cadre ie. Telegraphist cadre.

one



*
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8, That the contents of para 6-D of the

application are incorrect as stated and in

reply it is stated that , Lucknow

1C8 posts of Telegraphists including Telegraph

Master (Operative) promoted under One Time Bound

Promotion Scheme are sanctioned , which is being

filed herewith as Annexure-^A to this counter

affidavit. Out of m'hich 8 posts are reduced under 

one Time Bound I’tomotion Scheme. After reduction 

of these 8 posts, 100 Telegraphists are required to

posted in CTO Lucknow to meet the operative need

whereas only 87 Telegraphists are available in CTO

Lucknow, as such there is no surplus Telegraphists in

Lucknow.

That the contents of para 6(E) of the
O'
'application are incorrect as stated and in reply

it is stated that the posts in various cadre

including Telegraphists in DTOs Barabank’, Kheri, 

Hardoi and Alambagh, Lucknovj have been sanctioned

as per norms and standard prescribed by the

Departments and the pay and allowances of staff

posted in these DTOs are being drawn and paid to them

from the concerned DTOs.



A

10. That in reply to the contents of para 6-F

of the application it is submitted that on opening

of DTOs including Kheri, Hardoi and Barabanki , DTOs

aî d staff including T legraphists were posted in 

accordance with the DG F^T Mew Delhi letter Mb,257/97/

75 STB-I dated 11,10,73 which is being filed as

0^ure Mo«6-*B* to this counter affidavit, against

the posts justified as per norms and standards

prescribed by the Department.

11. That the contents of para 6~G of the 

application are incorrect and in reply it is

r submitted that as per the decision taken in the

- 7 -

40th and 43rd PC JCM, the staff who have comolf^ted 

years of service in DTOs ie. Barabanki, Kheri 

and' Hardoi and applied for their repatriation to 

their parent units on their own cost, were/are being

repatriated  and i n  t h ' i r  places staff having longest 

stay were/are being posted 'A'hich is evident from the

contents of the transfer orders filed by the
/

applicant as Annexure 4& 5 and Chief Supdt. letter dated

4.7.88. A copy of the same is being filed as Annexure 

^̂ o. *C* to this counter affidavit.
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12, That the contents of para 6(H| of the

• application are incorrect hence denied and

in reply it is stated that the orders dated 21.11.88

filed as annexure I by the applicants provides that

junior most officials will be tpransferred from 

vi/here the staff becomes surplus due to reorgasisation 

of boundaries on introduction of new technoloqy. As it

has already been stated in para 6(D) that out of 100

pots, only 87 Telegraphists are available in CTO

Lucknow as a result there is no surplus Telegraphists

in CTO Lucknow as such the referred letter dated

21.11,88 does not applicable in respect of transfer

of junior Telegraphists.

13. That the contents of para 6(l) of the

" ■ application are wrong, as stated and in reply it is

stated, that the position has already been stated in

para 6-E to 6-H.

14. That the contents of para 6{J) of the 

application are not disputed.

15. That the contents of para 6(K) of the



application are incorreig't as stated, hence denied 

and in reply it is stated that the transfers and 

posting of the applicants vide CS CTO Lucknow letter 

dated ^1,1,89 and 8.2.89 as placed with the application

as Annexure 4& 5 v/ere made in accordance with

the policy/fnstructions of the department and

decision taken in RC, JCm n'ieeting as stated in

preceeding, paras. It is also evident from the

contents of the transfer order that earlier

officials posted to DTO ^arabanki havd been

repatriated after completion of 2 years stay on their

request to their parent unit as a substitute, 

applicant having next longest stay in CTO Lucknow

have been posted to the said DTO in light of the

Standing policy of the department. Not only this,
I
e,^rlier also transfer order issued for DTO Kheri 

and Hardoi on the basis of longest stay in CTO 

Lucknow.

-  9  -

16. That the contents of para 6-L of the 

application need no comments in viev>-' of the 

fa-cts that in accordance with the policy of the 

department, the applicants having longest stay in 

CTO Lucknow, have been transferred to DTO Barabanki



17. That the contents of para 6-M of the apollcation

“10 _

are not admitted in vievi/ of the facts given in

proceedings paragraphs. That in reply to the

para 7 of the application under the heading relief

sought for, it is submitted that the orders dated

31,1.89 and 8.2.89 does not suffer from any illegality

and therefore, it is not liable to be auashed. Further,

in view of the facts and circuni'tances stated in 

‘ preced^ngs paragraphs. , it is submitted that no cause

i of action has been made out by the applicant for grant

j of relief by this Hon’ble Tribunal. As such^ the
j

I present application filed by the applicants is liable

to be rejected with cost.

• ’ ■
' 'S..

18.-' : That the contents of para 8 of the application

^yicorrect as stated and that the petitioners are not

Entitled for any relief as relief sought for in para 8

of the application. Lacks bonafide î': view of the

fact that transfer of the applicants having longest stay 

in CTO Lucknow, have been made in accordance with

the policy of thp department in the interest of service.



V i nts of psras 9 to 13 of ths
19. That the contents oi p

r,+c in view of the facts 
application need no co^^ents

- 1 1 -

mentioned in the 'orece
edinq paragraphs. Transfer 

cordance with theorders have been made in acc( 

standing orders of the department in the interest of

service.

20 That in view of the reasons, facts and

circumstances as stated in above paragraphs, 

the application filed by the applicant is liable 

to be dismissed with costs to the Op-, parties.'

Depon ent.

V

Lucknow,

Dated: 89,
_______

Verification.

I, the above named deponent do hereby

verify that the contents of paragraphs j

are true to my personal knowledge, and th) se of 

Paragraphs ^  to (Q are believed to be 

on the ^

" 4  as info V   ̂ as

2JD

C ! true
°n the



0
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basis of the legal advice, f̂othing material fact 

has been concealed and-no part of it is false.

________

Deponent.

Lucknow,

DatedJ

Lucknow

Dated;

I Identify the deponent who has signed 

before me and is personally known to

me.

'\V,K, Chaudhari)

Addl Standing Counsel for Central Govt

Counsel for the Opp parties.

s
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ANNEXURE- C.

DEFARTMEMT OF TELB:0I’/#.UNICATI0MS

Office of the Chief SuperintGCldent 
Central Teregraph Office,
LUCKNOW- 226001.
No.T-99/KEr/131 Dated: at Lucknow the 4.7.1988

>■

The following transfers and postigs are hereby 
ordered fornoon of 7.7,1988j-

1. Sri T. Narain, Incharge D.T.O. Lakhimpur Kheri
is repatriated to CTO Lucknrw on his own reguest and 
cost,

2. s/shri Dinesh Chandra and R. P. ^andey, TLs, DTO 
Lakhimpur Kheri are repatriated to C.T.O. Lucknow 
on his own request and cost,

3. Sri Mahadeo Ftasad, Incharge D.T.O. Lucknow 
Aminabad is posted as Incharge of DTO Lai^himpur 
Kheri vice (l) above.

4. S/Sri Vishwa Bandhu and P;0. Mukherjee, TLs 
DTO Lucknow - Alambagh and Lucknow Aminabad 
respectively are posted to DTO ^akhimpur Kheri 
vice (2) above.

The above officials may apply for admissible TA/dA 
if required.

3d/- Chief Superintendent 
Central Telegraph Office,
Lucknow -226001.

Copy to;-

1. s/Shri Mahadeo Frasad Incharge DTO, Lucknow aminabad 
for compliance end with instructions to relieve 
;Shri fC Mukherjee, TL, for D.TO Lakhimpur Kheri
in time. -

2. Shri Ram Hit Ram, Incharge DTO ^ucknow Mambagh 
with instructions to relieve Shri Vishwa Bandhu, TL 
for DTO Lakhimpur Kheri in time.

3. The AC's (G) CTO, Lucknow
4.' -15. The LSG(Acctt)/Viq.I &II/F^y Bill IRIV/ - 

OFF I a Il/Adv. .1 8, II/Leave l/lncentrive IIII
16-18 - Service Book of the officials,
19, -21 - P/pile of the concerning officials.

/copy/

if

-mr '
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BEFORE THE CEMTRAL ADMIMISTRATIVE TRIBUNAL,. CIRCUIT BENCH,
LUCKHOW*

O.Ae No. 53/89(L)

H ia 'ff COURT. 
ALLAHABAD,

>
G,Pe Verma and another

Shief Supdt*# C.T.O.,, 
Luckaow and another

Versus

Applicants

0pp. Parties,

REJOINDER AFFIDAVIT TO THE COUNTER 
AFFIDAVIT,, FILED 01̂  BEHALF OF OPPOSTffiE 
PARTY NOS. 1 Sc 2

■'Y'

I,. Guru Prasad Verma, aged about 46 years-,- 

son of Shri Raghunandan Prasad,, Telegraph Master (Opera­

tive), Central felegraph Office, Lucknow, resident of 

New Colony, Jiyamau, P.S. Hazratganj, Lucknow*; do hereby 

solemnly affirm and state as under

v. -|; ■.€* That the deponent is the claimant applicant

h'.Ho  No. 1 and is doing pairvi on behalf of the claimant appli-
k;;' .cant No. 2. The deponent has read the contents of the 

counter affidavit and after beiag fully conversant with 
the facts,, gives replies to those as under

2« That the conteats of paragraphs 1 & 2 of the

counter affidavit need no reply.

.2/-
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3, That in reply to the conteats of paragraph

3 (a) of the counter affidavit, it is stated that the 

opposite parties have tried to confuse the matter by 

stating the justified posts in the G,T*o. Office# 

Luckaow# The sanctioned staff strength of Telegraphists 

in C.T.O. Lucknow is 100 and 8 posts of Telegraph Mas­

ters are im C.T#0. Lucknow wh© are promoted fron amongst 

the Telegraphists. It is stated that since July 1984 

a ban on creation of posts in Telecom. Department has 

been imposed and therefore no fresh recruitment is 

taking place. It is specifically stated that since 

1984 no recruitment has takea place in the Telecom# 

Department. A true copy of the letter lb.2-l/84~Fin. 

Coord, dated the 19th July 1984 issued in this respect 

is being filed herewith as A,M̂ .EXURE iJ0» R***! to this 

affidavit.

It is further stated that in 1980 there was a 

*B^trength of about 170 Telegraphists and same number 

of saactioned posts were there* Due to the modern 

technicalisation the sanctioBKi^ of posts has been redu-
«
! ced to 100 at present*, but 124 Telegraphists, out of 

approx, 170 existing in the year 1980, are still on 

the roll of C.T.O, Luckaow, In view of this fact* the 

junior most Telegraphists who exceeding the strength 

of 100 are deemed to be surplus in C,T,0. Lucknow.

.......3/-
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The Departmental Telegraph Offices (IFTOs) were 

established in Kheri,aad 4 1 a m ^ h  in the year 1985, oq 

10*12*1986 in Barebanki and in March 1987 in Hardoi#

Due to establishment of new DTOs* the staff was required 

to work the±e, but as the creation of new posts' was 

banned and therefore the appointments were also banned#, 

as such the Telegraphists already working in C.T.O. 

Lucknow were sent to work on transfer in the newly 

established DT0s* It is stated that in view of the 

Annexure No« 2 filed alongwith the counter affidavit, 

the officials with the longest stay in the Station 

were transferred in the^newly established DTOs* That 

the Telegraphists who have been transferred in 

the newly established DTOs belong to the sanctioned 

strength of Telegraphists of C.T.O* and junior most 

who are to be the surplus staff, were not transferred# 

However, by a subsequent decision the senior most Tele- 

graphists,Mfia»~transferred ia different newly establi­

shed DTOs after completion of two years posting have 

to be called back to C«T.O. and the surplus staff from 

amongst the junior most have to be sent on transfer.

It is stated categorically that the decision of repat-
I

rition of the already transferred staff has been dis­

puted as the said decision was taken in the meeting of 

Regional Council of Joint Consultative Machinery. The 

said decision taken in the meeting is still pending

for finalisation*
A/-
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Ib the charge quoted in para No. 3 of the couater

affidavit the total number of 23 Telegraphists posted in
f

JDTOs Kheri, Barabanki, Hardoi and 41ambagh are frcan the
 ̂ '

sanctioned strength of C*T.O., Lucknow and the surplus

staff of Telegraphists are still working in C.T.O* Lucknow
f-

The Annexure No. 1 t© the Gouater Affidavitsex will itself 

satisfy this Hon'ble Tribunal that the, strength of the 

aforesaid DTOs have not been shown. It is specifically- 

stated that in those 4 DTOs there is no sanction staff 

and the Telegraphists who are working there, they beloag 

to C.T.Q* Lucknow's sanction strength* It is further 

clarified that the circulars dated 1*4.1988 and 27.5*1988 

quoted in 4S,nnexure fe. 1, the wordings regarding policy 

of transfer dated 11*10.1973 contained in /Annexure No. 2 

to the counter affidavit have been quoted*

4* That in reply to the contents of paragraph 3(b)

of the counter affidavit, it is submitted that the total , 

number Telegraphists working in C.T.O. has been show as

-  4 ; -

J'7'̂ 87̂  3 persons have been transferred, as such the number

i .C-n < c'(2xnes to 90 and 23 Telegraphists are working in different
! '  ^  ' r ' .
 ̂ DTOs namely Alambagh, Kheri, Hardoi and Barabanki* After

calculation the number comes to 113. As there is no san­

ction and creation of posts of Telegraphists in the afore­

said DTQs, as such the Telegraphists in those DTOs have 

been sent from the strength of C.T.O.,, Lucknow* Even 

according to the calculation of the opposite parties at—

least 13 surplus Telegraphists are in C,T*0« Lucknow*

............5/-
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5, That iB reply to the Contents of paragraph 3(C)

of the counter affidavit-, it is stated that the letter

dated 11.10«1973 has beeE 'superseded by the letter dated 

21.11*1988.  ̂ "

6* That in reply to the contents of paragraph 3(D)

of the counter affidavit, it is stated that in view of

the ..facts already stated above, the minutes of 4th Ixx 

RCJCM Meeting held on 4*11*1987 has not been confirmed 

and is under challenge which is itself evident from the 

contents^stated in para under reply*

7* ~ That in reply to the contents‘of paragraphs*3(E)

and 3(F) of the counter affidavit, it is xixiiEd denied 

that there is no surplus staff in G,T*Q« Lucknow in Tele­

graphist cadre. In view Of the facts already stated above, 

there are surplus staff in C.T.G* Lucknow in Telegraphist 

cadre and the opposite parties are trying to mislead this 

Hon'ble Tribunal by stating incorrect and wrong facts.

V  ' 5

'IS: That the contents of paragraphs 4 & 5 of the

iiiS GOiiriter affidavit need no reply.

That the contents of paragraph 6 of the counter 

affidavit# as stated, are denied. It is stated that in 

view of the cirt:ular dated 21.11.1988, the applicants-« A.

cannot be transferred iad only the Telegraphist who are 

surplus in C.T.O* Lucknow can foe transferred.

..... 6/-
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lio That the contents of-paragraph 7 of the counter

affidavit#, as stated, are denied and the contents of para­

graphs 4 & 5 of the claim petitio* are reiterated*

li* That the contents of paragraph 8 of the counter

affidavit need n© reply«

12* That in reply to the contents of repeated para­

graph 7 of the counter affidavit, it is stated that the

Telegraph Master (Operative) are promoted under one time 

bound promotion scheme with a condition of 6% cut in 

total strength, as such the contents are denied*

13, That in reply to the contents of repeated para­

graph 8 of the counter affidavit, as per their own conten­

tion, there is sanction strength of 100 Telegraphists in 

C.T.O., Lucknow and as per the calculation shown earlier 

there is apparently a strength of 113 Telegraphists at- 

least, as such there is are 13 Telegraphists surplus in 

numbcsr in G,T*0,, Lucknow.

1 4, That the contents of piaragraph 9 of the counter

affidavit are denied as absolutely iacorrect*. wrong and 

'.-' false. It appears that under some interim internal arra«
 ̂ I

ngements the pay of the Telegraphists posted in newly

created DTOs are drawn in those DT©s but the amount of 

overtime and other important allowances are sent from 

the sanctioned amount of the strength of Telegraphists 

in C«,T.O* Lucknow as such all of. them are fron the stre- 

»alah of G.T.G., Lucknow*
...... 7/-
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15e That in reply to the coBtemts of paragraph 10

of the counter affidavit# it is stated that the letter 

dated 11*10.1973 contained in Anmexure Mo* 2 has already 

toeen superseded*

16, That in reply to the contents of paragraph 11

of the counter affidavit,, it is stated that the minutes 

of the 40th and 43rd RCJCM have not iseen confirmed and 

is not applicable as such. The'said orders of transfer 

of the applicants are illegal and iiew of the facts stated 

above and are liable to be set aside.

17, That the contents of paragraph 12 of the counter

affidavit, as stated,, are denied. It is stated that in 

view of the facts stated above,, the junior most Telegra- ' 

phists who are surplus are not being transferred and the 

pick and choose policy has been adopted and the appli­

cants are being transferred in a most arbitrary manner*

18. That the contents of paragraph 11 of the counter

affidavit are denied and the contents of

paragraph 6 (I) of the claim petition are reiterated.
t s

1 9, ' That th(3 contents of paragraph 14 of the counter 

affidavit need no reply.

20* That the contents of paragraph 15 of the counter

affidavit, are denied as incorrect,, wrong and false.

• ..........8/~
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The orders of transfer have been passed illegally* It is 

stated that in view of the letter contained in Anaexure 

13©,. 1 to the' claim petition,, the previous similar orders 

can. not be given aad benefit to the opposite parties and

are not applicable in this case.

2 1 , That the contents of paragraph 16 of the counter

affidavit are denied as incorrect. The petitioners cannot 

be transferred in view of the facts already stated above®

22. That the contents of paragraph 17 of the counter

V;-

as stated are denied* The orders of transfer are liable 

to be quashed as they are absolutely illegal and have been 

passed in contravention of the 4nnexure No® 1 to the claim 

petition*

23. That the contents of paragraph 18 of the counter

affidavit#, as stated*, are denied and the contents of para* 

graph 8 of the claim petition are reiterated.

24. That the contents of paragraph 19 of the counter

<£^idavit are denied and the contents of paragraph 9 to 13

of ^ e  claim petition are reiterated.

That the contents of paragraph 20 of the counter

affidavit are denied. The claim petition is liable to be

allowed with cost*

26, That it is stated that a Gradation List of per

raanent Telegraphists as on 1.1.1984 was prepared and the

..........................9 A



gradation of temporary Telegraphists has not feeen pre­

pared till date. /A photostate copy of the Gradation 

list will be produced at the time of arguments. In the 

■Gradation List the names of Telegraphist, Date of Birth, 

©ate of Entry in the Department, ©ate of Entry in the 

cadre#. Date of Substantive Entry in the Gadre and the
A

place of posting have been shown* The place of posting 

indicates that the persons m x& belong from the strength 

of their respective place of postings* Out of those 

Telegraphists Shri Banwari Lai, Gaya Prasad,^ V,P» Misra,

S.M. Prasad are posted in Alambagh DTQ apart from one 

Shri A,K. Trivedi. Shri ii.M. Pal, Panna Lai, Roop Chand, 

Y.K, Pandey, T« Narayan, R.F, Srivastava are posted at 

Hardoi, Shri Kamla Kant* K.U* Shukla, R.K* Shukla, 

and Kumer are posted in Bar«banki DTO*, apart from Shri 

A.R* Khan and V.K, Pandey, Shri Maha Deo Prasad*, R.P* 

Sin$h-I, P*L* Maurya,, Lai Singh, V» Vishwabandhu are 

posted in D.T.©, Kheri.

'Lucknow :

Dated i 17th March 1989

V E R I J I G

(DEPONENT ) 

T I Q K

I, the above named deponent* do hereby verify 

.that the contents of paragraphs 1 to 26 of this affi­

davit are true to my own knowledge® Nothing is false 

and no material has been concealed by the deponent*

h Signed and verified this 17th day of March 1989
. r
/>. in the Ganpound of Gentral Administrative Tribunal at 

Lucknow*

Lucknow :
Dated t 17th March 1989 ( DEPONiENT )

(Lttctoew 
UCKflOW

1 identify the» deponent who ha^ signed before met



BEFORE THE CENTRAL ̂ kDMIKISTRATIVE TRIBUmL, CIRCUIT
BENCH, LUCKMOW,

No. 53/89 (L)

■/

G,P* Verma & another

Chief Superintendent 
C.T.O*, Lucknow and 
another

Versus
Applicants

0pp. Parties.
^MEXURE NO. R-1

(fco, 2-l/84~Fine Coord, dt. 19-7-84
Our No* T-lOl

Kindly refer to your letter No* F/25 (Rectt) 

dated the 20th June, 84,, addressed to Shri S.C, Mahalik#
• <* 4 .

Jt. Secretary (Personnel) Min. of Finance#, on the above■ / /
subject*

The position, on the points raised therein#, as per 

the clarifications issued by the Govt, of I»dia, Ministry 

of Fin.# is stated below

2* The present Ban orders do not apply to :

(i) The# filling-up of existing vacancies on com­
passionate grdunds or by re-deployment of surplus through 
the Central (Surplus Stff} Cell administered by the Deptt. 
of Personnel & AR, Directorate General of Employment 
and Trainimg or by prOTiotion from one cadre to aaother 
provided the posts in the lowest cadres are kept un-fillec

(ii) Gases where advanced recruitment action has 
.bĵ en taken#, leadiag to the fi»alisation of the Panel or 
if'ssue offer of appointments before the issue of Ban 
orders on 3*1.84.

3* As regards creation of new posts#, even on 
plan side#; the specific approval of the Finance Ministry, 
at the appropriate level#, has to be obtaimed provided 
their creation can be justified by the most exceptional 
circumstances*
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VAKA LATNAMA

“r

-< 'V.
In the Hon’ble High Court of Judicature at Ailahabad

At
Lucknow Bench

Verses
PIfF./AppIt./Petltioner/Complainant

dJfl)  ̂ Ĉ ci<̂ yr<fẐ  <L <̂C4A. .
........................................................................ ..................:-*^efent./Respt./Accused
KN O W  ALL to wh^m chese presents shall come that I/We...... ............. .............

the >bovs.named................................................................ ............hereby'appoint

Shri V. K. CHAUDHARI, Advocate, .......................................................................
.................................High Court, Lucknow Bench
(hereinafter called the advocate/s) to be my/our Advocate in the above-noted case and 
authorised him

To act, appear and plead in the above-noted case in this Court or in any other Court 
in which the same may be tried or hea<d and also in the appellate Court including High Court 
subject to payment of fees separately for each Court by me/us.

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for 
executions, review, revision, withdrawal, compromise or other petitions or affidavits or other 
documents as may be deemed necsssary or proper for the prosecution of the said casa in all 
its^^tages.

To file and take back documents, to admit &/or deny the documents of opposite
partys.

To withdraw or compromise the said case or submit to arbitration any differences 
or disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and 
to do all ether acts and things which may be necessary to be done for the progress and in the 
course of the prosecution of the said cause.

To appoint and instruct any other Legal Practitioner authorising him to exercise the 
power and authority/hereby conferred upon the Advocate whenever he may think fit to do so 
& tijT'sign the power of attornoy on our behalf.

And I/we the undersigned do hereby agree to ratify and confirm all acts done by the 
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all 
hearings & will inform the Advocate for appearances when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute 
responsible for the result of the said case. The adjournment costs whenever ordered by the 
Court shall be of tre Advocate which he shall receive and retain for himself.

And I/we the undersigned do hereby agree that in the.event of the whole or part of 
the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to 
withdraw from the prosecution of the said case untill the same is paid up. The fee settled 
is only for the above case and above Court I/we hereby agree that once the fees is paid. I/we 
will not bd entitled for the refund of the same in any case whatsoever.

1!M WITNESS WHEREOF I/we do hereunto set my/our hand to these presents the 
■contents of which have been understood by me/us on this........................day of................ 19

Accepted subject to the terms of fees.

Advocate

Client

SqpcrInte;!5!f?eSit

Client


